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Statemeat showing the Bills passed by
the Houses of Parliament during the
Hundred and Thirty-eighth Session
of the Rajya Sabha and Assented to
by the President. .

SECRETARY-GENERAL: Sir, I beg
o lay on the Table a statement (in
English and Hindi) showing the Bills
passed by the Houses of Parliament
during the Hundred and Thirty-eighth
Session of the Rajya Sabha and as-
sented to by the president, |Placed in
Library, See No. LI’-2'I4.‘s‘.'86]

Report of the Fourth Central FPay
Commission—Part 1 (Volumes I to
IV) and Related Papers,

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE
(SHRI B. K. GADIIVD): Sir, on behalt

of Shri Vishwanath Pratap Singh, I

beg to lay on the Table—

(i) Report (in English) of the
Fourth Central Pay Commission—
Part I {Volumes I to IV).

(i) Statement (in English and
Hindi) giving reasons for not laying
simuilaneously the Hindi Version of
the Report meentioned al (i) above.

[Placed in Libruary,
86 for (i) and (ii)|.

Brahmaputra Board (Association of
amy person or organisation or its re-
presentative to assis or advise the
Board) Regulations, 1986,

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND): Sir, 1 beg to lay on the Table,
under section 30 of the Brahmaputra
Board Act, 1980, a copy (in English
and Hindi) of the Ministry of Water
Resources Notification G.S.R. No. 278,
dated the 12th April 1986, publishing
the Brahmaputra Board (Association
of any person or organisation or its
representative to assist or advise the
Board) Regulations, 1986, [Placed in
Library. See No. LT-2777/86]
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on the Table [2¥8)
4 Noiiicatious under the Cosiomg Act,
1962 aud Kelated Papers. -

iI. Noiifications undey the Income Tax
Act, 1961.

I, Notitications under the Cep.-al
Excise and 3ait Act, 1944 and Relat-
ed Papers. - T i

SHRI B. K. GADHVI; Sir, I beg to
iy on the Table— |

I. A copy each (in English and
Hindi) of the following Notifications
or the Mimstry of Fimance (Dcpart-
ment of Revenue) under section 159
of the Customs Act, 1Yu2, together
with Explanatory Memoranda on the
Notifications:—

(1) G.S.R. No. 739(E), dated the
8th May, 1966, amending Notifica-
tion No. 226-Cus., dated the 27th
March, 1986, so as to lay down the
revised rates of exchange for con-
version of certain foreign curren-
cies into Indian currency or vice-
versa, : -

- -,

(2) G.S.R. No. 765(E), dated the
13th May, 1986, amending Notifi-
cation No. 262-Cus. dated the 16th
August, 1985, so as to permit the
Units in the Fa.ta Export Process-
ing Zone to dispose of old capital
goods which have been used for

" at least 3 vears for sale outside
the Zone to the Domestic Tarift
Area subject to the conditiong that

the unit has beep permitted
to do  so by the concerned
Board of Approval and on pay-

ment of duty on the depreciated
value of goods at the time of
clearance and at rates in foree at
the time of their import.

(3) G.S.R. No. 766(E), dated the
15th May, 1986, amending Notifi-
cation No. 263-Customs dated the
16th August 1985 so s to permit
the units in the Madras Export
Processing Zone to dispose of old
capital goods which have been
used for at least 3 years for gale
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oulzicde the zone to the Domestic
ta1if Area subjecti to the condi-
tion that the unit has been permit-
ted to do so by the concerned
Board of Approval and on pay-
ment of duly on the depreciated
value of the goods at the time of
clearance and at rates in force at
the time ©f their import.

(4) G.S.R. No. TuTtE), daled the
15th May, 1986, amending Notifica-
tion No. 359-Custioms dated the
21st November, 1985, so as to per-
mit the Units in the Noida Export
Processing Zone to dispose of old
capital goods which  have been
used for at least 3 years for sale
outside the Zone to the Domestic
Tariff Area subject to the condi-
_tion that the unit has been per-
~ mitted to do so by the concerned
Board of Approval and on pay-
ment of duty on the. depreciated
" value of the goods at the time of
clearance and at rates in force at
the time of their import.

(5) G.S.R. No. 768(E), dated the
15th May, 1986, amending Notifi-
cation No. 13-Customs dated the
gth February. 1981. so as to ex~
tend benefit of exemption from
duty also to such hundred per
cent Export Oriented Undertak-
ings which supply the goods ma-
nufactured by them to the Gas
Authority of India Limited against
global tender and subject to the
production of a certificate from an
officer not below the rank of a
Joint Secrelary in the Ministry of
Petroleum to the effect that the
goods supplied by the undertak-
ings cannot be manufactured by
any other Unit in India.

(6) G.S.R. No. 793(E), dated the
21st Mav, 1986. amending Notifi-
cation No. 226-Customs dated the
27th March. 1986, so as to lay down
the revised rates of exchange for
conversion of Deutsche Marks and
Dutch Guilders into Indian cur-
rency or vice versa,
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(7) G.S.R. No. 8C9(E), dated the
27th May, 1986, amending Notifi-
cation No. 27-Customs dated the
30th November, 1979, so as to per-
mit the Units in the #anta E.ectro-
nics Export Processing Zone to
dispose of old capilal goods ‘which
have been used for at least 3 years
lor salz outside the Zome to the
Domestic Tariff Area subject to
the condition that the unit has
been permitted fo do so by the
concerncsd Board or Approval and
on payment of duty on the depre-
ciated value of goods at the time
of clearance and at rates in force
at the time of their import.

{(3) G.S.R. No, 822(E), dated the
3lst May, 1986, publishing the
Customs and Central Excise Duy-
ties Drawback (Amendment)
Rules, 1986,

(9) G.S.R. No. 823(E), dated
the 31st May, 1988. declaring that
the whoie of the material specified
in the Table annexed thereto as
is contained in the goods manu-
factured in India and exported
outside India shall, for the pur-
pose of sub-section (1) of Section
75, be deemed to be imported ma-
terial.

(10) G.S.R. Nos. B829(E), and
830(E), dated the 3rd June, 1988,
exempting coal tar pitech from ba-
sic customs duty in excess of 15
per cent ad-valore;my  and whol, of
additional and auxiliary duties of
customs.

(11) G.S.R. No. 838(E), dated
the 10th June, 1986, amending
Notification No. 13/81-Cus. dated
the 9th February. 1981, so as te
permit duty free import of pack-
ing material to 100 per cent Ex-
port Oriented Units to be used hy
them in connection with the pro-
duction or packaging of goods for
export out of India.

(12 G.S.R. No. 843(E), dated
the 11th Yune, 1986, 50 us t5  ex-
tend the benefit of duty exemption
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on spares of drilling rigs upte 10
per cent of the total C.LF. value

.of drilling rigs on annual basis.

(13) G.S.R . No. 853(E}, dated
the 13th June, 1986, exempting the
goods specitied therein  op impor-
tation into India for use inside the
Cochin Export Processing Zone,
'Cochin (Kerala State) tor the pur-

“-pose of being used in connection

4

with the manufacture of export
-goods from. the whole of the Cus-
‘toms duty.

114y G.S.R. No. 8534(E), dated
the 13th June, 1986, exempting the
goods covered by Notification No.
340-Customs/86. dated the 13th

June. 1986 from whoie of the auxi-

liary duty of customs.

(15) G.S.R. No. 875(E). dated
the 17th June, 1986, amending
Notification No. 136/86-Cus., dated
the 17th February, 1986, so as to
withdraw the partial exemption
from basic customs duty on print-
ing ink.

(16) G.S.R. No. 876(S), dated
the 17th June 1986. amending
Notication Na. 242/86-Cus., dated
the 11th April, 1986, so as to in-
clude fins and tubes also for the
purpose of exemption from basic
and additional duties of customs.

(17) G.S.R. Nos. 877(Ey and
878(E), dated the 17th June. 1986

-exempting certain specified items

for the manufacture of solar ener-
gy equipments from the whole ot
basic, additional and auxiiiary
duties of customs.

(18) G.S.R. No. 881(E), dated
the 18th June, 19886, amending
Notification No. 11-Cus., dated the
21st April 1986 so as to extend
the benefit of partial exemption
from customs duty on cork wood
and cork waste for manufacture

of cricket balls and hockey balls.

(13) G.S.R. No. 888(E), dated
the 18th June, 1986, amending
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Notification No. 226-Cus., Zated
the 27th March, 1986, so as t5 lay
down the revised rates o¢f ex-
change for conversion of Dlanish
Kroners into Indian currercy or
vice versa.

(20) G.S.R. No. 887(E), -ated
the 19th June. 1936 ameuding
Notification No. 207-Cus. datei the
2nd August, 1976, so as to extend
the benefit of duly exemptice to
machines, appliances, instruments
and equipments imported icr the
manufacture of patrol crafts re-
quired for anti-smuggling <pera-
tions.

(21) G.S.R. No. 896(E), aated
the 23rd June, 1886 am=nding
Notification No. 204-Cus. datad the
2nd Augusi, 1976, so as to indicate
correctly the name of the cozncern-
ed administrative Departmert,

\22) G.S.R. No. 905(E). ated
the 25th June, 1986, exewnting
stainless steep strips having ecer-
tain specifications when imported
for the manufacture of tubss for
electrical heating elements, from
basic customs duty in exce:s ol
60 per cent ad valorem.

(23) G.S.R. No. 911(E). “zted
the 27th June. 1985, amending
Notifications No. 2-Customs 2ated
the 1st January. 1979, 210-Customs.
dated the 1st July, 1985 and 255-
Cus. dated the 17th  April. 1986
regarding customs duty xemp-
tions on melting scrap, sponge
iron and hot briquitted iron, so
as to exiend their validity .p to
30th September, 1986.

(24) G.S.R. No. 912(E). Aated
the 27th June, 1986, ameunding
Notification No. 216-Cus. dated the
3rd July, 1985 regarding customs
duty exemption on components
required for the manufacturs of
forklift trucks, so as to extand its
validity up to the 30th June. 1987.

(25) G.S.R. No. 917(E). iated
the 27th June, 1986, laying down
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,the rates of exchange for conver-
sion of certain foreign currencies
into Indian Currency or vice
yersa, with eftect from the 1st
day of July, 1986, in supersession
of Notification No. 226/86-Cus.
toms G.S.R. No. 554(E), dated the
27th March. 1986.

(26) G.S.R. Nos. 922(E) and
923(E), dated the 30th June, 1986,
amending Notification No. 213-Cus.
dated 1st July, 1985, regarding
exemption from basic customs duty
in excess of 15 per cent ad wvalo-
reim on carbon steer billets other
than forging quality billets and
billets for seamless steel 1{ubes
ASTME-5 so as to extend its
validity up to the 30th June, 1987
and to insert a comma alter the
words ‘carbon sleel bi.dets’ in the
said Notification.

(27) G.S.R. No. 924(E), dated
the 30th June, £ 1986, amending
Notification No. 106-Cus. dated the
18th August, 1980 regarding ex-
emption from basic and additional
duties of customs on coking and
so as to extend its validity upto
the 30th June, 1987.

(28) G.S.R. No. 932{E), dated
the 4th July, 1986, amending Noti-
fication No. 77-Cus. dated the 17th
April, 1980, so as to allow clea-
rance of sampies of goods manu-
facutred by the Units in the Kan-

~dla Free Trade Zone if cleared
for the purpose of display and
canvassing outside the Zone on
payment of appropriate duty -with-
in the overall limit of 25 per cent
of production permitted to be
cleared to Domestic Taritf Area.
[Placed in Library. See WNo, LT-
2742/868 for (1) to (28T)7.

II. A copy each (in English and
Hindi) of the foldowing Notifications
of the Ministry of Finance (Depart-

- ment of Revenue) under section 296
of the Income Tax Act, 1961, grant-
ing exemption under section 10(23C)
(iv) of the said Act:—

|
|
|
%

(1) 5.0, No. 2224, dated the 14th
June, 1986, regarding grant of ex-
emption to Hamdard Dawakhana
(Wakf) for the period covered by
assessment years 1984-85 to 1987-
88.

(2) S.0. No. 2230, dated the 14th
June, 1986. regarding grant of ex-
emption to Medical Research
Foundalion Madras for the period
covered by the assessment years
1984-85 to 1986-87.

(3) 8.0. No. 2231, dated the 14th
June, 1986, regarding grant of ex-

emption to Vivekananda Rock
Memorial and Vivekananda Ken-

dra, Madras, for the period cover-
ed by the assessment years 1986-
87 to 1988-89.

(4) S.0. No. 2232, dated the 14th
June 1986, rezarding grant of ex-
emption to Society for Promotion
of Waste-Lands Development for

the period covered by the assess--
ment years 1883-84 to 1986-87.

(3) 8.0. No. 2233 dated the 14th
June. 1986, regarding grant of ex-
emption to Assam Rofles Group In-
surance Scheme far the period cover-
ed by Pne assessment years 1982-83
to 1986-87.

(8) S.0. 2234, dated the l4th
June, 1986, amending Notification
No, 6182, dated the 2nd April,
1985, so as to substitute People's
Action for Development (Maha-
rashira) for People’s Action for
Development, (India) Maharash-
tra State Committee for purposes
of grant of exemption.

(7) S.0. No. 2235, dated the 14th
June, 1986, regarding grant of ex-
emption to the Cowasjee Jehangir
Charitable Trust, Bombay, for the
period covered by the assessment
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years ]1984-85 to 1986-87.

(8) S.0. No. 2236, dated the 14th
June, 1986, regarding grant of ex-
.emption to the Theosophica:
Society, Adyar, Madras, for the
period covered by the assessment
years 1987-88 to 1989-30.

(9) 8.0. No. 2237, dated the ,14th
June, 1986, regarding grant of ex-
emplion 5 Germanp leprosy Relief
Association Rehabilitation Fund
for the period covered by the
assessment years 1985-86 to 1987-
.88. _

(10 S.0. No. 2238 dated the
14th June, 1986, regarding grant
of exemption to Gujarat Chief
Ministers’ Relief Fund ior the
period covered by the assessment
years 1934-85 to 1986-87.

(11) S.0. No. 2239, dated the
14th June, 1986 regarding grant
-of exemption to Institute of Rati
Transport for the period covered
by the assessment years 1986-87
to 1988-84.

(12) S.0. No. 2240, dated the
14th June, 1986, regarding grant
of exemption to Adult Training
Centre (Trust) for the Blind for
the period covered by the assess-
ment years 1983-84 to 1986-87.

(13) 8.0. No. 2242 dated the
14th June, 1986, regarding grant
of exemption to Churhat Child-
rens’ Wellare Society for the
‘period covered by the assessment
years 1986-87 to 1988-89.

(14) S.0. No. 2243, dated the
14th Junme, 1986, regarding grant
of exemption to the Muncherjee
Nowrajee Banajee Industrial
Home for the Blind, Bombay, for
the period covered by the assess-
ment years 1985-86 to 1987-88.

(15) S.0. No. 2244, dated the
14th June, 1986, regarding grant

¢

of exemption to Servants of India
Society, Tupe, for the period
covered by the assessment years
1985-86 to 1987-88. a .

(16) S.0. No. 2245, dated the
14th June, 1986 regarding grant
of exemption to Amalgamated
Tami. Nadu, Shares of Post War
Services Reconstruction and Re-
habilitation of Ex-servicemen
Fund for the period covered by
the assessment years 1985-86 to
1987-88. -

(17) S.0. No. 12246, dated the
14th June, 1986, regarding grant
of exemption to Raja Rammobun
Roy Litrary Foundation, Calcutta,
for the nperiod covered by the
assessmen; Year 1984-85 to 1987-88.

(18) 8.0. No. 2247 dated the
14th June, 1986, regarding grant
of exemption to Tamil Nadu Ex-
services Personne! Benevolent
Fund. Madras, for the years 1985-
86 to 1987-88.

(19) S.O. No. 2248 dateg the
14th June, 1986, regarding granmt
of exemption to Helpage India
for the period covered by assess-
ment yvears 1984-85 to 1987-83.
[Placeq in Library. See No. LT-
2711/86 for (1) and (19)1.

ITT. A copy each (in English and
Hindi) of the following Notifications
of the Ministry of Finance (Depart-
ment of Revenue) under sub-section
2 of section 38 of the Ceniral Excise
and Salt Act, 1944 together with Ea-
plantory Memoranda on the Notifica-
tions: -

(i) G. S. R. No. 737 (E), datea the
8th May, 1986 publishing the
Central Excise (13th  Amendment)
Ruleg, 1986.

(i) G. S. R. No. 770 (E), dated
the 15th May 1986, publishing the
Central Excise (14th Amendment)
Rules, 1986, [Placeq in Iibrary.
See No. L'T-2739/86 for (i) and (ii)]



